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1LMJanmﬁ*¢aaeLxcamxom NO. 913/94

Sh?TV1jaY padmakar singaﬂsar ’ eocoo . Appllcant '
V/s , ‘
Union,of India & Ors. T esen fespondents
From :

The Deputy kegistrar

Central Administrative Tribunal

Gulestan Bldg, 3rd & 4th Floor,
- Prescot Road, Bombay - 1.

To
Sh!‘;’..K.Pallam. ] a o _ a - . ,

the eneral Manager,
Central Railway, CeS.T., B nex
MUMBAI-400 001 - - = :

¥y

Take notlce that a Contempt PetltLon has baen fllad by the
appllcant in the above mentionad case complalnlng of non~compliance
by the Respondents of the Orawes 9“354d by this Han'ble rrlbuna; on

17-10=95 ., and .the same_has besn registered for action being

taken under the Contempt of CQurt-Act, 1971.

0

whHen the said petition was placéd befors the Tribunal, the
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Trlbunal has passed an O,der that beforea taklng Contempt Proceedlng

notlce be issued to yowm to show cause as to why such. Contempt
Proceéding'should not be takesn for not complying wfth.thevorder of

xthe Tribunal.
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Tdke. notlce thdt you should appear oefore tha l‘rlbunal ;Ln '

‘,purson or through your ddvocate on '__‘Q6-1-1997

N co‘ﬁ?’of m&iounal's order dated ol. 11 96 is enclosed for el
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' B Applicant by shid D.V.Gangal. He has. fnaa a CuBe e
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, I.ssue néti&é on C P. to the Respondents to file . . '
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